> IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH

O.A.No. 155 of 1992
I“x[h‘wr

DATE OF DECISION__ 5=1=1994

Shri lehebub Bhai. R, Padhivar, Petitioner

Shri P.H. Pathak Advocate for the Petitioner(s)
Versus
Union of India & Anr, Respondent
3 Shri Akil Kureshi Advocate for the Respondent(s)
V
L
:
| CORAM :
i The Hon’ble Mr. N,E. Patel Vice=Chairman
:
| The Hon’ble Mr. K. Ramamoorthy Member (A)

1. Whether Reporters of local papers may be allowed to see the Judgement {

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?
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Shri Mehebub Bhai. R. Padhiyar,

Vadavasadivas,

Bhavnagar, eseeses Applicamt

Shri P.lle Pathak eevoee Advocate
Versus

1. Union of India through

, The Post Master General,
Gujarat Circle,
Navrangpura,
Ahmedabad,

26 The Supdt, of Post QOffices,
Bhavnagar Division,
Bhavnagar, eesees ReSpondents

Shri Akil Kureshi, eessee AdvVOcCate,

ORAL JUDGMmNT

IN

O.he 155 of 1992 Date = 5«1-1994

Per Hon'ble Shri W.E., Patel Vice~Chairman,

The applicant challenges the legality of the oral
termination of his employment as an OGut-sider Postman

which is brought-about on 4-10-1989,

2. It is now conceded on behalf of the respondents
that?before the employment of the applicant was terminated
We€oefe 4=10=89, he had put in more than 240 days of service
V} in the year preceding 4-10=89, It is also conceded that
the applicant was not given notice or notice pay as also
retrenchment compensation as contemplated by Section 25F

of the Industrial Disputes Act before terminating his

employment, In the circumstance;,there is no escape from
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11/2/94 Heard Mr.Pathak’ and Mr.Kureshi.

MeAeallowed., Time to comply with the
direction regarding reinstatement extended
il 24;2.1994 and time to cqmply with the
direction regarding payment of back wages
extended till 31,2,1994. No further
extension will be given. MesA.s is disposed

of accordingly.

(KeFamamoorthy) J(N.B. atel)
Member (&) Vice Chairman
: 3 !
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Heerd ir,Rathaki and dr.Kureshd,
tefre2llovad, Time to comply with the

dircection regarding reinstatement extended
11l 24.2.1994 and time to ceomply with the
deroctior regarding payment of back wages

extended till

4

31.2,1924. HNo further
extension will be given. M.A. is disposed

of accordingly.

| ‘No Be Pdtel)
vice chairman

{feb.Ci@moosthy)
Member (A)
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